ITEM NO.87+88 Court 3 (vVideo Conferencing) SECTION III

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 19714/2021

(Arising out of impugned final judgment and order dated 19-08-2021
in WPPIL No. 222/2014 passed by the High Court Of Gujarat At
Ahmedabad)

UTRAN SE BESTHAN RAILWAY JHOPADPATTI VIKAS MANDAL Petitioner(s)
VERSUS
GOVERNMENT OF INDIA & ORS. Respondent(s)

WITH
SPECIAL LEAVE PETITION (CIVIL) Diary No(s). 23559/2021

Date : 06-12-2021 These petitions were called on for hearing
today.

CORAM : HON'BLE MR. JUSTICE A.M. KHANWILKAR
HON'BLE MR. JUSTICE C.T. RAVIKUMAR

For Petitioner(s) Mr. Colin Gonsalves, Sr. Adv.
Ms. Kawalpreet Kaur, Adv.
Ms. Hetvi Patel, Adv.
Mr. Haider Ali, Adv.
Mr. Satya Mitra, AOR

For Respondent(s) Mr. Tushar Mehta, SG
Mr. K.M. Nataraj, ASG
Mr. Kanu Agrawal, Adv.
Ms. Sansriti Pathak, Adv.
Mr. Akshay Amritanshu, Adv.
Mr. Varun Chugh, Adv.
Mr. Amrish Kumar, AOR

R-2 Ms. Deepanwita Priyanka, AOR
Mr. Munawwar Naseem, AOR
UPON hearing the counsel the Court made the following
ORDER

soapetoverid ] jst the matters tomorrow (07.12.2022) for physical hearing.
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